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This bench last time posted this matter directing the operational creditor to
obtain certificate confirming that there is no payment of unpaid operational debt
from the financial institution maintaining the account of the operational creditor
but whereas the counsel of the operational creditor states that they could not
place that certificate as the Bank has not issued such certificate despite the
operational creditor requested Indian Overseas Bank, Kalbadevi Branch, Mumbai,
in view of this submission, this bench hereby clarifies that for filing petition under
section 9, it is explicitly requisite under law to place a certificate of the financial
institution maintaining the account of the operational creditor as specified under
section 9 2(c) of the Insolvency & Bankruptcy Code.

At request of the operational creditor counsel, list this matter on 3 May 2017
to place the certificate from the financial institution i.e. the Indian Overseas Bank,
above mentioned immediately i.e. on or before 03-05-2017.

List this matter on 03-05-2017.
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